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OPEN CO R 

1.....EN....-RA ADM N STRAT v- TR BUNAL 
A LAHABAO BENCH, ALLAHABAD 

Arlehabad th's the ostn day of September 2005 

Origlna Apphcation No. 1023 of 2005 

hon be Mr A.K. Bhatnagar, Member- J 
Ho bfe Mr D.R Trwari. Member- A. 

Akh esh Kumar C>w1ved1. a. a 40 years 
S o Sri B da Prasad Dwlvedi. 
R o Q o 21 8, Golf Course Colony 
Cantt Kanpur 

.Counsel for the Applicant. - Sri R K Shukla 

VERSUS 

The l non of ndia through the Secret8.!)', 
M n1stry of Defence, D/o Defence Production 
and Supplies, New Delhi- 11. 

. .. . . . . . . . . . . . . . .. Appl cant 

2 Tne Add DGO. r ., Ordnance Equipment Fys. Group, 
HQrs Ayudh Upaska Bhawan, G.T Road, Kanpur. 

3 The General Manager, Ordnance Equipment Fai:tory, 
Kanp1.1r. 

.......... ........ Respondents 

Counse tor the Respondents .-

ORDER 

By Hon'ble J\1r. A. K. Bhatnagar. JM. 

By t s 0 A, tne 4.!pp ca lt has sought the fo owing re 1ef s . -

( To issue a writ order or d1rect1on 1n the nature of cert1oran 

qua h ng the impugned order dated 1 07 2005 denv ng tne benef1 s 
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: a ada t 0 pe mo n w 
aaa unde AC • Scheme 

s e a • 0 der or d rect on the nature of ma damus 

ec g e re p d t o g a t nanc a up gradation oenefit under 

t e ACP Scheme w e f 09 08 1999 W1 h al consequent1a bene ts 

To ssue any otner surtao e ..-111t, order or d rect1on n v ew of the 

facts and c rcumstances of the case which th.s Hon ble Tribunal may 

aee t and proper 

The gr evance of tne app 1cant n short 1s that he has not been 

granted benefit under ACP Scheme for ~1ch he was entitled from 

09 08 999. The a _p .cant 1s stated to have been appo nted on the post of 

Ta or (S.S Grade) n 0 .0 Equipment Factory Kanpur on 11 02 1985 

Learned coun:sel for the appl.cant nvited our attention to Annexure A- 1 dated 

1 07 2005 by ~1ch the ca m of the app cant has been den ed as he was 

not round fit n the recommendation of Screening Commrttee. 

3 The man argument of the eamed counsel for tne applicant 1s that tne 

app.1ca lt has not ass1gneo any reason for not granting the aforesaid re 1ef. 

~~amed co~nse further subm tted that the appllca lt wl oe satisfied f some 

ttfl'e ts granted to h m to fiie a fresh detailed representation to the competent 

au ho y 1n the department and a direc.1on be issued to the competent 

authority for dee d:ng the same by a reasoned and speaking order clearly 

specffying the reasons for not granting the benefit under ACP Scheme 

4 After heanng counsel for the applicant we are of the vie\v that this O.A 

~a i be d sposed of at the adm ss1on stage 1t:se.f Without ca hn g aor counter n 

v ew of the above, the O A ts disposed of 'Nith direction to applicant to file a 

fresh a d detailed representation to the competent authority wth1n a penoa of 
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o s e a d dee e O}' a re so ed a 1d ~peaK ng o de n 

• e ap i:a 1t w wo months rom t e date of rece pt o slic 
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